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O R D E R 
 

19.11.2019   The learned Counsel for the Appellant submits that 

certified copy was received by the Appellant on 16th July, 2019 and the 

Appeal was filed on 21st October, 2019, i.e., after more than 97 days.   

2. As this Appellate Tribunal has no jurisdiction to entertain an Appeal 

beyond 15 days after the 30 days’ time period allowed for preferring an 

Appeal, the Appeal is dismissed being barred by limitation in terms of sub-

section (2) of Section 61 of the Insolvency and Bankruptcy Code, 2016.  This 

apart, we have also noticed that the issue raised in this Appeal is also covered 

by the decision of this Appellate Tribunal dated 24th July, 2019 passed in 

Company Appeal (AT) (Insolvency) No.498 of 2019, wherein the same 

impugned order was challenged. 
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